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not know how it escaped his notice.
1 don’t think I have to say anything
more.

MR. CHAIRMAN: Mr. Shamanna,
are you going to withdraw your
amendment, or do you want to press
it?

SHRI T. R. SHAMANNA: Let it
be withdrawn. I do not press it.

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment
moved by Shri Shamanna be with-
drawn?

Amendment Nc¢. 1 was, by leave, with-
drawnmn.

MR. CHAIRMAN: For clause 2, Mr.
Banatwalla has given an amendment.
But he ig not here. The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was qdded to the Bill.

Clause 3 was added to the Bill.
Clause 4 was added to the Bill

Clause 5 u:as added to the Bill.

Clause 1, Enracting Formula and the
Title were added to the Bill.

MR. CHAIRMAN: Now  the
Minister.

SHR] A. P. SHARMA: Sir, T beg
to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motior was adopted.
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RE. ADJOURNMENT SINE DIE OF
LOK SABHA ON AUGUST 12, 198

DR. FAROOQ ABDULLAH (Sg-
nagar): Sir, the House has been called
again for the 14th. I hope Govern-
ment would not mind, because the
business has probaply been completed
If there ig still a little more business
to be completed. ] would request that
tomorrow, we don't have the lunch-
break, but the House adjourns
tomorrow and does not meet again on
the 14th—if Government does not
object to my requesting for this.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR] BHISHMA
NARAIN SINGH): If the House is
agreeable, I will cooperat: with every-
body.

DR. KARAN SINGH (Udhampur):
Will it adjourn tomorrow then?

SHR; BHISHMA NARAIN SINGH:
It will adjourn sine die. If it has to
adjournp tomorrow, it will adjour?
sine die.
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PROF. N. G. RANGA (Guntur):
How can the House be taken in that
light manner? We have so much
work to be Jone; neither the Govern-
ment nor the Opnosition can be so
lighthearted as to simply say that.
We have so many festivals, other
religioug festivals; they are all im-
portant. If they wunt they can
adjourn certainly for one day. It does
not mean that just because they have
got to adjourn for the sake of one
particular religious festival, the House
should be adjourned sine die. That is
not proper. We may adjourn
tomorrow but the day after we must
assemble here.
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AT @ ¥ aga @ @) #v
gar fanx Efe sa @t & *%,
dFfem FIwast | AN oww
TTH B FT G o, oFIaT I AZHC o
&, 69 A% @H F, AT AT W
qIeT 2 qH FI TE@ graras

oY TRTEATT  yeat © gw Sy
T A1 wTIA gAT @ A 1 F w7
fawma =t 4] g ? ag ¥ A
gE? (smaw=) |

awafa wglea ;A ey we
" =19 ¥ Wew wEAT gHIT
qIeT @ wwrEer gad dw F ey
g was fed @t gw gfeamsw &%
g¥d & | @4 o7 Fgr @, @ W
A W T@FT FEE | KA F1 fawAG
oIS 7 & Ae! %G TG ¥4 T FIAT L |
o & favqe g w1 SFATE |

SHRIMATI GEETA MUKHERJEE
(Panskura): What is the decision?

MR. CHATRMAN: Tomorrow the
House will adjourr sine die. Tomorrow
we gre meeting. We now take up
the next item of business
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